
central administrative TRIBUNAL: PRINCIPAL BENCH

QciginaI_ABBiicatign_No^967_of_2001
New Delhi, this the 8th day of June,2001

HON BLE MR.KULDIP SINGH,MEMBER(JUDL)
Shri Pappu Lai Meena
S/o late Shri Jaidhari
R/o RZ-F-462, Raj Nagar-Il
Palam Colony
New Oelhi-45

-applicantCBy Advocate: |;^^BhasKar Bha..„a3 .p.oxy fon Sh.Arun

Versus

1. union of India through its
Secretary,Govt. of India
Ministry of Rural Development

KrKhfRh'' DevelopmentKrishi Bhawan,New Delhi

2. Joint Secretary
Govt. of India
Ministry of Rural Development

KMsh^^mr Development^^l,shl Bhawan,New Delhi

(By Advocate: Shri R.n. Singh)

e_B_Q_E_.Rj(ORALl

Sii_Hon_ble_Mr^Kgldig_singhj^Memberj[,Judl)_

This OA has been filed by the applicant under
soction 1, Of the Administrative Tribunals Act assailing
order dated 29.3.2001 „hereby his services have been
terminated «th effect from 29.4.2001.

-RESPONDENTS

Facts in brief are that applicant was working
a- casual labourer under respondents and had filed an
OA 2158/99 for grant of temporary status. That OA was
allowed with a direction to confer r.

confer temporary status upon
him within a perind of two months. Thereafter on
-6.5.2000, the applicant was granted -t-o

gf^anted temporary status.
However on 27 onn > - .j-  -2001 vide Annexure A-4 -hhoft 4, the respondents
-sued a memo to the applicant calling upon him to



G

the eeasons of his onauthoniseO ah
26.3.2001 and thereafter suddenly

^uuaenj.y on 29 3 'PAm
applicant ^^■3-2001, thewas served with ^with a memo termfna't--?
services "i^nating his

P

/dinesh/

3 On the face of i+-
dated 27 3 2001that first of all - ^^-3.2001 showsaJ-J. It is only unfli i-M-.,^ -

day which is be- ttsed absence of oneIS being treated as very sen
^PPHcant has been calledcalled upon to exple,".and secondly without giymo »

aPPUoant for givio ^ ~able ti^e to the'"r- giving expianati

Impugned order had b ' "" itself the
"  iasued terminating his services.

A
Perusal nf memo dated 27 3 7001'iatsd ^'-3-2001 Shows that no reasonabi'

.iven to the applicant to explain
therefore, allow this o.A, -conduct.
"°-ver, respondents shall be aTTb"'"
against tho liberty to proceeHa last the applicant in bf^oceed

accordance wft-hcosts. with rules.

IP SI iGH )
membercjudl)


